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IN THE CENTRAL ADMINISTRATIVE TR IBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.No. 1760/97 | | Date of Order : 9.1.98
BETWEEN :

G.Vijaya Kumar | .. Aplicant. |
- .

The General Manager
Ordnance Factory, '

Yeddumailaram,

Medak Dist, .« Respondent.
Counsel for the Applicant .. Mr,S.Jagadish
Counsel for the Respondents . Mi.V.Rajeswara Rao
. CORAM;

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMY.)

HON'BIE SHRI B.S5. JAI PARAMESHWAR : MEMBER' (JUDL.)

X As per Hon'ble Shri R,Rangarajan, Member (Admn,) X

N

NOne'for the applicant, Mr,V.Rajeswara Raoj learned

standing counsel for the respondents,

2. This OA is filed for a direction toO the respondents

herein to permit the applicant for written/oral test for the

post of Chargemen scheduled to be held on 9,1,98 without
ingisting his name shduLd be sponsored by the employment exchange
and further direct the resrondent to consider the case of the
applicant for appointment to the post of Chargemen in the quota

meant for N.C.C..
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3. The. applicant is an aspirgnt for the post of Chargemen
in the resgondent office. His case was not consSigered as his
name was not sponsored by the employment exchange, Hence he

filed this OA,

4.- Today the learned counsel for the respondents produced

a letter from Works Manager, Administration‘for General Manager

of the Ordinance Factory, Medak., 1In that letter it is stated that
“the post of Chargeman Gr-II Mechanical is being notified in
Employment News, oné local Telugu Newspaper and also through e
Distriét Empioyment Exchange, Sangareddy, The applicant is agﬂ
liberty to apply for the post as and whén the vacéncies =are
notified in Employmemt News/News Paper, so that his céndidature..

will be considered along with other eligible candidates”,

°+?¢~5 /
5. In view of the above, there tﬁtno order is necesoary

. in this OA, Hence, the OA is diSposed of with no orders,
The applicant is at liberty to apply for the post when

. . M N\n‘uﬁd
advertised, in the newspaper astffészzd by the regromdent.

No costs,

L]

{( B.S= I PARAMESHWAR ) ( R.,RANGARAJAN )

Dated : 9th January, 199g ' ?j""‘*«

{Dictated in Open Court) ? ,:g/".
'| *J"' .‘ ' . .



‘

TYPED By _ | CHECKSD B8y
COMPARED 3y APPGED gy

IN THE CouTzaL \JIIUIST? TIVE TRISUNAL
dYJLT”th HENCH HYJERMBAD

|

THE HivtoLs TRBRANGARATAN -+ m(4)

A0 |
MR.8.5. 34T PAAAMESHYAR .
pm(J)

THE HIN'3Lg

DAfED: 9 (( /Q&L

BREERFUIGMENT

A I A L

DISPISED OF Wiin

ST8M 1550

DISMIBSED 45 W ITHORAWN
DISMI$SED Fam JIFAULT

/REJECTED

IT caunT YLKR

‘ mf‘*?zr wmﬁw Hfgwen
Centra Admm,sﬂ%‘lve Tribunal

'?ﬁ“’/DEcPﬁTEH
27 JAN JAN 1998 @%(

nwm-umﬂs }

HYWE:ABAD BENCH

Wl rr






